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In substance, only one relief is prayed for in this

^ application and that is that the order dated 25.3.87 whereby
the services of the petitioner uas suspended be quashed.

The petitioner appears in person. He has produced
' \

before us a photocopy of the order dated 27.1.93 passed
• • / •

by the Administrator of the Union Territory of Lakshadueep

whereby the said order of suspension has been reuoked#

In view of this development, this application has become

infructuous*

The petitioner, states that in spite of the said order

dated 27.1.93, he has not been given a posting so far.

It is implicit in the said order dated 27.1.93 that the

petitioner has been restored to his original position.

Xherefore, no separate order of reinstatement is required to

be passed. The authority concerned shall nou aCt expeditiously

and pass an order of the posting of the petitioner.

The petitioner also states that no order has beai

passed under Rule of the Fundamental Rules regarding

the treatment to be given to him vis-a-vis his pay etc,

during the period of suspension. ; Such an order should have

been passed along uith the order dated 27.1.93, In any case,

the order should have, been passed uithin a reasonable period,
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Nou such an order can not be passed. Therefore, it shall be

deemed that the petitioner is entitled to recoive his entire

emoluments during the period of suspension. He shall be-also

entitled to all the increments which he uould have

received but for the order of suspension.

yith these, directions, the application is disposed of

finally. No order as t o costs;

A copy of this order db given to the applicant as

soon as possible.
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